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3T /ORDER

PER JAGADISH, A.M :

Aforesaid appeal filed by the assessee for Assessment Year
(AY) 2017-18 arises out of the order of Learned Commissioner of
Income Tax, National Faceless Appeal Centre (NFAC), Delhi
[hereinafter “CIT(A)”] dated 06.06.2024 in the matter of assessment
framed by the Assessing Officer [AQ] u/s. 143(3) of the Income-tax

Act, 1961 (hereinafter “the Act”) on 14.12.2019.
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2.  When the appeal was taken up for hearing, none appeared on
behalf of the assessee and accordingly, the hearing was proceeded

with the able assistance of Ld. D.R.

3.  The only effective ground of appeal in this appeal of assessee is
against the order of Ld. CIT(A) passing ex-parte order in confirming
the addition on cash deposits of Rs. 33,00,000/- u/s. 69 of the Act

without giving adequate opportunity of being heard.

4. The assessee is an individual and has deposited cash of
Rs.33,00,000/- in his saving bank account with Central Bank of India,
Washermenpet Branch, Chennai. The assessee has explained the
source of cash deposit as Rs. 29,00,000/- belonging to his wife and
daughters and Rs. 4,00,000/- savings of his own . The assessee
further explained that he has given five challans in the name of K.
Adhirajan Rs. 4,00,000/-, R. Shanthi Rs. 8,00,000/-, R. Jeeva Rs.
7,00,000/-, R. Mahalakshmi Rs. 8,00,000/- & R. Devi Rs. 6,00,000/- to
the Manager of Central Bank of India, Washermenpet Branch,
Chennai to be deposited in their respective account, but the bank
Manager had deposited in his account only. The A.O has not accepted

the explanation as the return of income of his wife and daughters were
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not sufficient to explain the cash deposit and made the addition. On
appeal, the Ld. CIT(A) passed ex-parte order without discussing the
merits of the case. The Ld. CIT(A) has dismissed the appeal holding
that the assessee is not interested in completing the appeal

proceedings and therefore, appeal is dismissed.

5. We have perused the materials available on record and find that
the orders of Ld. CIT(A) is ex-parte without discussing the issue on
merits which is not in consonance to section 250(6) of the Act. As per
Section 250(6) of the Act, the Ld. CIT(A) is required to adjudicate the
issue arising in the appeal on merit by stating the points for
determination the decision thereon and the reason for the decision.
We are of the opinion that keeping in view of the principles of natural
justice, the assessee be provided with another opportunity of hearing
to substantiate his case before the Ld. CIT(A). Accordingly, we set
aside the order passed by the Ld. CIT(A) and remit the matter back to
the file of the Ld. CIT(A) to adjudicate this appeal afresh in accordance
with law. We also direct the assessee to appear before the Ld. CIT(A)
on the date of hearing without fail. In view of the above, the appeal

filed by the assessee is allowed for statistical purposes.
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6. In the result, the appeal filed by the assessee is allowed for

statistical purposes.

Order pronounced on 04" December, 2024.
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